45 Written Answers PHALGUNA 27, 1897 (SAKA) Written Answers 46

pearing in the open competitive Allocation for Gujarat for 1976-77
examinations  conducted by the
Union Publhic Service Commission 686 SHRI D. D DESAI: Will the
and the Institute of Secretariat Mimster of PLANNING be pleased
Tramning and Management for direct to state:

ol
E?:;:I?frta:; g:‘:‘tlii .g, ((ig:::: (a) what was the original demand

made by the Gujaiat State Govern-
ment about the Plan allocation for the
ycar 1976-77 and what wag the final
allocation decided upon;

Grade IIT) respectively of the Cen.
tral Secrctaniat Stenographers’ Ser-
vice, the relaxatinn 1n the upper
age hinmt from 25 years to 35 years

is also admissible to the Lower Divi- (b) the reasons for any difference
sion Clerks The question of allow- between the two; and

ing relaxation in the upper age

limit for making *he oducationally (c) the major heads which suffer-
qualfied clerks eligible for taking ed the cut, if any?

examinations condncted by the
Union Public Servica Commussion
for direct recruitment to the Assis-
tants’ Grade 1s also under considera-
tion

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
I K GUJRAL) (a) to (c). A State-
ment 1indicating the sectoral distribu-
tion of the draft proposals of the

Government of Gujarat and of the

LR ¥ faocht wY vt cutlay approved by the Planning
X Commussion for the State Annual

685. 51 W FEw fera ¢ w=T Plan 1976-77 1s laid on the Table of

& ihe House [Placed wn Labrary. See
ot oz T AT FW A fE Ne LT L0453 /76]
(%) oz ww ¥ faurelt 47 frady

The overall plan size and its secto-

w1 . 1al distribution has been determined

after taking into account the accepted

(&) 7t Aew sqw ACRIT X priorities and the pace of progress in

aE T gﬁq\-ﬁra-ﬁq 3T gIAIT respect of various development pro-
grammes

F HE gwE weA o 3, WK

7) afz @ W T AW
( ) T Import Licence to M/S Coca Cola

FIFT | wffrr & 7 Export Corporation
A wwea #§ aweh (e 687 SHRI BHALJIBHAI PARMAR:
fagmr ww ) ¢ (F) & (7). Will the Minister of INDUSTRY ANL
e R R AT ¥ ST fae 99 CIVIL SUPPLIES be pleased to state:
ooy & a@ AN 96 NRTUR WrAvaEar
s v 2 (a) whether M/s Coca Cola Export
'ifa Corporation is bemng granted import

licence for the year 1975-76 on repeat

wa W wEwEAT 9@ R, A6 basis:

i Ft Ia} garg  fre § wwEar
Y F g 1 T X,

(b) 1f so, reasons therefor;

> mmm (c) whether import lirence will be
e ﬁﬁmﬁ' granted without asking the Corpora=
Y fafow sreqeay ¥ § forrdy qraelt tion to bring down its foreign equity

Awar fy wAfe ¥ @ WA FAv under FERA; and
A (d) if so, the reasong therefor?





